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Title: Combined discussion on motion for consideration of the Orissa (Alteration of Name) Bill, 2010and Constitution (One
Hundred and Thirteenth Amendment) Bill, 2010 (Amendment of Eighth Schedule) (Bills Passed).

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Hon'ble Speaker, Madam, I beg to move the following:

"That the Bill to alter the name of the State of Orissa be taken into consideration."
"That the Bill further to amend the Constitution of India, be taken into consideration."

Madam, the Legislative Assembly of Orissa adopted a Resolution on 28t August, 2008 that the name of the State
specified as "Orissa" in the First Schedule of the Constitution be changed as "Odisha" and translation of the word "Odisha"
in Hindi language should be reviseda Safden"- t he Hindi word is also give.l
t h e St aGbvernmenTohOgssa also requested the Central Government to take further necessary steps to alter the
name of the State in English and its Hindi translation as "shfsen".

Government of India decided to accept the request of the Legislative Assembly of Orissa and the State Government.
The Orissa (Alteration of name) Bill, 2010 seeks to alter the name of the State of 'Orissa’ to the State of 'Odisha’ and its
Hindi translation as "siifser" by amending the relevant provisions of the Constitution and also by providing for consequential
provisions.

Madam, I commend the Orissa (Alteration of name) Bill, 2010, to this august House for consideration and passing.

Hon'ble Speaker, Madam, I have also moved the Bill further to amend the Constitution of India to alter the name of the
language "Oriya" in the Eighth Schedule of the Constitution as "Odia".

Madam, the Legislative Assembly of Orissa adopted a Resolution on 28t M August, 2008 that the name of the
language specified as "Oriya", in the Eighth Schedule of the Constitution be changed as "Odia" and translation of the word
"Odia" in Hindi language should be revised as "sif$an". The Government of Orissa have also requested the Central
Government to take further necessary steps to alter the name of the language of the State, in English and its Hindi
translation.

Government of India decided to accept the request of the Legislative Assembly of Orissa and the Government of
Orissa. The Constitution (One Hundred and Thirteenth Amendment) Bill, 2010, accordingly, seeks to change of hame of the
language of the State mentioned in the Eighth Schedule of the Constitution of India.

Sir, I commend the Constitution (One Hundred and Thirteenth Amendment) Bill, 2010 to this august House for
consideration and passing.

MADAM SPEAKER: Motions moved:
"That the Bill to alter the name of the State of Orissa be taken into consideration."
"That the Bill further to amend the Constitution of India, be taken into consideration."
MADAM SPEAKER: Now, Shri Bhakta Charan Das.
...(Interruptions)
SHRI GURUDAS DASGUPTA (GHATAL): Madam, are we discussing it? ...(Interruptions)
oft arvier Riz (o) 53 o f¥Awrer & & urd @2 & ...(Interruptions)
MADAM SPEAKER: Now, Shri Bhakta Charan Das.
off 917P <RVI GRI (PICTGISY): 31eIsl ABNGRI, I AloAR Ficfl ABIGL. .. (RIgerret)

SHRI ARJUN CHARAN SETHI (BHADRAK): Madam Speaker, I seek your kind indulgence. The hon. Home Minister has
already stated on the floor of the House that they have accepted the Resolution adopted by the Orissa Legislature and the
State Government of Orissa. That is why there is a Constitution Amendment Bill moved by the hon. Home Minister. So,
when this has already been accepted by the Orissa State Legislature, I think, there is no scope for discussion here. We may
pass it without discussion.



off sPIclaamT ure (Saf¥PieD): 368 diciol @I ifipR 3
off arslot @RuT AL : iR Al 368 3 ... (uaHre)
SHRI P. CHIDAMBARAM: Let him speak for five minutes.

off 917> TRUI SR : [OICIR OIARIRI fOIAIRT URHICHO!, TCI9G, AHGIHRAA SPIGOIIRIT old. | HBIGR, ISIAI cilS Seloolleoe] Ml G| HIoAMR, &
feratreT Jicft St oft oI feprIBfer, AT & el PR us...........

MADAM SPEAKER: Hon. Member, there is no interpretation available. You have not given prior notice to speak in Oriya. You
should have given prior notice so that I could have arranged for the Oriya Interpreter.

...(Interruptions)

MADAM SPEAKER: We have not got the Interpreter service because there was no prior notice given. So, please speak in
Hindi.

9ff 31T TRUI GRA & HBIGAI, SIIBIRT & uf¥aciel & Arel, AIRI-IARI UL ISIAT DI olld ICIPI-3CToT A3 A IGTIAI 3R 3| Ugcl IS Bl 33, 353,
3sdtI, aiis], 3ISA A, DBl SAL oI, 352 [T A 38T S9I Dal SIAl olj A5 AP 9166 A oraell 3| 3A ARI 352 Wiuet 3t oisll @t pat
SIIAT o) offd IAsce wilbish of wal 8 196 35U clsll @I 3iiSicd 8t DBl ORI 2| ABIHIRA 3 IS ol DI AUD UiSIal, cdcol, ADICTSl, DiconR
JAYGRI B ATl &I, VAT Iccid fopen srn 3 #digen, 1500 v gl & arg effe-¢fiy 53 38t war srn iz a8 ofet 3iE)sil B STl A SISt Ad ACTAL
SIRT 3| ZaA1E 33 el Suoflt crdoft 3, suofl wfsil 3 sT fARter w2 IR 3 3l Aa-fiforee? Asa Sl ydama ARt 3, a3 331 ekl B
8| IS 9 YIpiID AFUGT IRYT &, ISIAT DI el 3R ATPIeT 3116l fea-foReer &) ISt 3 e ARL il i sRot &)

13.00 hrs.

3SHAT 31 PIVID, SPoolIY S SFUel &, 168 S 8l Udl eI & b ISR wett, APpier I ol ¢oil 281 3| SIE-STd ISRIT IR IR 30T 3,
A9-aId 9 B Al Gl of, dtarcar snell Sft of ad 1921 3 3t 3 fafdic fdoer e aisw Sft o 38t 3 fafSie fdpen e SIa-SIa 9= ais,
arieft uf¥are 3 offerctt sfar arieht Sft o, rofia snieft Sft o a-ar e e et S/ snfSardt zicoe # U3, da g sntf o 3t # st i
formEBRI 31 SIB2 IS P nfSARRI o1 sur e 3) ISt snfSalrll @1 s e st disl, siig, PiRnds, S, gaz sof Asft o1 s
e[l 3I1ST 3MSIet & 63 ATeT @16 #ft ot llell Pl R BIeId 2, 3PR 31U $A 12 91 Aldsl, Al MuepI f&eT fieEret Jresm| Sor 6l sreiet & oISt oS-
oS A sfter a0 A smaeft waa & - Human life is full of miseris, let me go to hell but the world should be safe.* sreraar 6t
38T P foTe 3al 3SR & Udel oIS oS 3, SAfeTe IS 3 3IST R 3l 33T 3, 33 I 3 &lol Soll SIEI 3| SNusE] GRI S Il Jofetl of
a1 em * Let my body mingle with the soil of this earth, so that my countrymen can walk upon me.* 3o i siedl & fore a
3ot 912 @Y &xcT 3 firetror bt ard e & a8l U2 PRURE BI3A AR dFufordt 6t ... ** A 3 J)...(=aeror)

SHRI PINAKI MISRA (PURI): How is this relevant? ...(Interruptions)
MADAM SPEAKER: Let him finish.
...(Interruptions)

off #1eb T2V oA § = 5t A€ | ¥ * O ferw aIsIIct bl orsTE ol o1 eft) ro1 snfSa3ril @ Siel oI SIfRIDIR Solr &I, Sl I Shdel ol €I,
368 SISIG! b a1 o= et 3 ... (aeier) 31T nfGar3wil B oIRT o1dl et 281 3| $1e AXDIR, AGeT el snfSaBrl ot sarr Sot &t arT s
33 3) sufSaiBrll B &P DT Solol B3 3 3 3(Uoll ARDR D LIS Sl § b 3MIeT A8 [t Agor 3 e 3)... (rawrer)

MADAM SPEAKER: I will call you.
...(Interruptions)
31ETST ABIGAT & FATGIGHRI AGIT DI 3MUoil AT AT BIol SIIY,
G€ | (caaert)

off 9ITh TRYI GRT | &I UdSll of Afdenel Jolrl, ARl P bRl & f1e ®olel doiry) 3ieT off disl ucerrd Sft ot 8, T off snfSaRrll B
Rt &t 9T w2 9, cifdpor Jorcht urct sy Setar get 33 a2 A o ordl B2 W ... (xaumer) Hferer B smeeen At & 3| ISR IRDPR
I STeTd AHSIAT 3| A DFUBRI DI S9I ofdl 3, A 3MSIG HeD 3 Slal FHARI Dlolol, SHRI RIDR AHAG Tolll 3| MG D GRI Tollk T Dlolol
I AR IXDIR AFHAIAl oId] Bl §



31€RTET FABIGAT + 30U 3(Uoil AT AT DIIG,

off 917D TRVI TRA & IASG GRI Tolls IF IMISS ISl DI AsA VPR o AFATel o1dl fopen;...(Rqurer) gafear $t ard & fop dat fpar as bf IRDR
act 36t 3 Vit IRPBR Bl qAiFd 2ol aIfdw, it Brolol o1a! eIl 3)...(RITEIoT) SEIPDT ADIR 3 Fol IEo! DI TR MBI 37 3 9 JIPR A
3IBE Dol o5 33 W2 3 €2lel RN SIMY) IAIDIR AT BIB st B DI DY Slolol DT DT B2 L ). (o)

SHRI ARJUN CHARAN SETHI: Madam, I am on a point of order. ...(Interruptions) That word should not go on
record....(Interruptions)

...(Interruptions)

MADAM SPEAKER: Shri B. Mahtab to speak.
...(Interruptions)

MADAM SPEAKER: Please take your seat now, concludea€; Shri B. Mahtab.
...(Interruptions)

MADAM SPEAKER: I have called your Party Member to speak. Please sit down.
...(Interruptions)

SHRI ARJUN CHARAN SETHI : Regarding the word used by the hon. Member, this is something unacceptable. Nobody
wants to invite it in the country.

MADAM SPEAKER: I will get the record. If there is anything objectionable, I will have it removed.

SHRI B. MAHTAB (CUTTACK): Madam Speaker, it has been a momentous day today. After 75 years, the name of Orissa is
being changed to the actual pronunciation which we do in Odisha. Accordingly, the Hindi and English names are being
changed.

The Orissa Assembly has passed a Resolution in its wisdom and the spelling in Hindi has been made as "sifson" instead of
Orissa and in the Constitution amendment, instead of Oriya, in Hindi it is being made as "sif$an". There are two Bills, one is
a Constitution Amendment Bill, which requires adequate number of Members present in this House and pass it with two-
thirds majority, and the other amendment is relating to the change of name which will be passed with a simple majority.
My point here is that the name of a specific State or a specific place is being made in our country as were made in the
cases of Kolkata, Mumbai, Chennai, so also in the case of Bengaluru. But these were mega cities.

An attempt was made, an idea was mooted, as far as I recall in the West Bengal Assembly to change the name from
West Bengal to another name. I do not know whya€|

SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): That was not passed. They dropped it.
MADAM SPEAKER: Please let him speak. You address the Chair.

SHRI B. MAHTAB : I am coming to that. Knowledgeable people are present in this House. Change of name of Madras has
been done to Tamil Nadu. Change of name of Mysore has been done to Karnataka and from Bombay to Maharashtra. As per
the State Reorganisation Committee Report, Gujarat came into existence. Central Province of course was changed to
Madhya Pradesh. Subsequently, Chattisgarh, Jharkhand and Uttarakhand came into existence.

I had an objection earlier. My party decided that as the Orissa Government has passed a resolution and it is a unanimous
resolution supported by all the parties represented in the Assembly - the BJP, the Congress, the CPI(M ), the CPI. It was



discussed twice in the Assembly and a large number of people had participated. While going through those debates in the
Assembly, I found incongruency. The spelling in English was something different and being a student of literature, I thought
it fit to move an amendment and some of my colleagues had also moved amendments during the last Session and the
Session preceding that, the Budget Session, when the Bill was introduced in the month of March. I was of the opinion that
it should be written as we pronounce it, phonetically. That is why, I had moved an amendment. The amendment
mentioning it as 'Odisha' is being moved today by the Government. That was also passed by the Orissa Legislative
Assembly unanimously. The English spelling is wrong. It should be Odissa or, as we pronounce, Odissi and it should be
written accordingly. My colleague Shri Tathagata Satpathy also moved an amendment showing it as Odisa. But those
amendments have been killed because we have come to this Session and we have not moved, as per the direction of our
party, any amendment. We will be sticking to the amendment that has been moved by the Government here and that has
been passed unanimously by the Orissa Legislative Assembly.

Here, I would like to draw the attention of the hon. Members to one thing that it goes with 'sh' talvesa. In Orissa, we write
talvesa. Accordingly, the logic being put forth is that talvesa should be spelled in English as 'sh’. Very humbly I would like to
draw the attention of the House to how we spell Sriperumbudur. It is talvesa 'sri'. It is not 'shri'; it is 'sri'. How do we
pronounce Srinagar? It is 'sri'; it is not 'shri'. How do we spell Srikant. It is not 'shri'; it is 'sri'. In Hindi, at many places, it is
not 'sh' and in a number of places, it is only 's'. Therefore, it goes with the pronunciation and how we pronounce it, and
accordingly we write the foreign alphabets. In Oriya, it is talvesa and in English, it would have been better to retain only 's'
instead of 'sh'. But Orissa Assembly, in its wisdom, has moved this resolution unanimously and as our party is in power
there, it has recommended it to the Government.

I had, of course, drawn the attention of the Home Minister and the Home Minister is of the opinion, and today also he said
it in this House, that because it is a resolution unanimously passed by the State Assembly, they are putting it forth for the
consideration of the House. My only suggestion here is that it is this House which has to take a decision. It is not a
resolution. We are going to change the Constitution and we are going to change the name of the State. I would only
request, however, that as the State Assembly has passed a unanimous resolution and as the Union Government has moved
this amendment, let it be passed.

Now 75 years have gone by. The name of this State called Orissa, which at very many times, as Bhakta Charan Das has
told here, has been named in many names. It was Udra; it was Kalinga; and it was Utkal, which is there in the National
Anthem. I think, many Members would agree let us have Utkal as its name. But I do not subscribe to this view because the
Utkal of that age is not Orissa of today. Orissa is a composition of Tri Kalinga, Kalinga, Udra, Utkal and large tracts of the
hilly terrains of Chotanagpur. ...(Interruptions) But 1 would suggest here that it should be Utkal, and it should be
considered.

How should the spelling of Talvesa, Dantesa and Mudhnwesa be written in English which has only 's'. As we go South, the
'da' as in Vijayawada is written as 'da’, and as we travel North, the 'da' is 'rh' as in Chhattisgarh, Chandigarh, etc. It is not
the same. In pan-Indian, proper-noun or name is not spelt as we pronounce it. ...(Interruptions) Similarly, the spelling of
Delhi is not pronounced as we do. We pronounce it something else, but the spelling is something else. Similarly, the
spelling of Uttar Pradesh is written in a different way. Yesterday, many hon. Members must have heard how the hon.
President of USA pronounced Swami Vivekananda. ...(Interruptions)

I would only bring to the notice of the hon. Home Minister that these are certain areas, which need to be looked into,
specially, the spelling of Delhi. There are letters between Mr. Rajagopalachari and Pandit Nehru on how to spell Delhi.
Should it be 'Delhi' or should it be 'Dilli'? ...(Interruptions) How do we spell it? These are certain aspects, which need to be
considered. But I would support these two Bills, which are moved by the hon. Home Minister, and with this I conclude.

MADAM SPEAKER: Thank you so much.

off dicteg paR (wlongdl): Ao srerer AAIGI, Aolollr o il Sft 3Str (omer- uf¥ader) fdree, 2010 siiz 2ifdemer (v A sl
dolieror) fdrrp, 2010 (smodt sroRIc w1 Hdollerer) @I Sit et D2 IR &, FARY AdASAIG Ut 3ADT Yl Adrelor Dl 3 F Dsol arsdr §
5 75 ot & arg 28 sprd, 2008 o1 3 feret 91 3 i ey, YIAT ANOIERIC URI B3P Pog, JIPR DI IS SRM 2Ty 334 fusser A 3
3IIGTI I, cifcpol P8 AQeNfoId Sl Blol P PRUI AT oTal 3T URI &Tj TIfchol 3 e, 31 S Ag [AdRID 3R 2 Al 313 FRIMeT A Asi usl 3R yferast
& fafdreot Geil B it Aol AT Iuf3erd &, Iol ADT A U JAdekel JI 3|

AL, ISIAT D W12 I $AD uscl ot a1l AR of Dl & &b aal Selooltel Sit, wIvi #ifd3 anfe B3 e A wicel ere &, Sit gal2 gt



I ATPier Sl AFAAL Dl 3ol 3 wapdl I Ygidla w3 &) et AsEIida Asculer Mere it of #ff A2 A I AFPpier, AT 3R daslierar
&bt o1l ARIw bt 32 wst 9 3T Y9I DI oiel deld2 ST 1 SR 311 Afderel Ot iodl S[R3l 9 3 I DI ol Sl IS e, 3A
3NfS fopen sr| eIt urdt 531 et a1 GeiR IeHelel Bl 3) 391 arad 3 b Agal gRI 33y Sical 3l URI B2 &= S

off orlwEler onf¥s (wrRIen): HASIGa, IR wise Siiw 3ifs2 3 ... (cadrer)

MADAM SPEAKER: Please quote the rule. Under which rule you are raising your point of order, please tell me that first. sm
BT Fel TS

€| (cauron)
oft orfiwelor onf¥ew : HEiGa, 59 SADT WAelol DI ... Aol
JEAST HAGA & I IR oIl ofdl Blom, 31U Io SIS,
€| (cguren)
MADAM SPEAKER: Shri Pulin Bihari Baske, please go ahead. The interruptions will not go on record.
(Interruptions) 4€;»

31€TT ABIGAT = 3T AR

€| (caguren)
31T ABIGAT = 31U Jo SIS, A A3 [3¥ed Aa Doy,

€| (caguren)
31EAST HANGAT & N3P A13d, Jo SIS

€| (caguren)

SHRI PULIN BIHARI BASKE (JHARGRAM): Thank you for giving me the opportunity to speak on Orissa (Alteration of Name)
Bill. This is an important Bill for the State of Orissa.

MADAM SPEAKER: Let us have some order in the House. sma citer onfod sorms?,

SHRI PULIN BIHARI BASKE : If this Bill is passed, the name of the State will be changed to 'Odisha’ instead of 'Orissa’. The
language 'Oriya’, after the change, will become 'Odiya'. The resolution on this was unanimously passed by the Orissa State

Assembly on 28t August, 2008. I welcome this Bill. On behalf of my Party, I wholeheartedly support this Bill. I hope this
Bill will be passed in this august House.

So many regions in the State of Orissa are famous like the Jagannath Temple in Puri, Konark Temple and the Paradip Port.
Oriya is the State language which is spoken by more than 3.67 crore people. Now, it is being renamed as 'Odiya'. I
appreciate this.

Orissa is a State where a large number of tribal people are living in the western part of the State. They are living in a very
miserable condition. There is lack of basic amenities and underdevelopment in this area. It is true that five out of 21
parliamentary constituencies in the State of Orissa are reserved for the Scheduled Tribes. The State Government is doing
well, but it is not enough. This problem must be addressed properly.



Another important point is that it is a matter of regret that tribal people are being alienated from their land. The Maoists
are grabbing the land and creating a lot of violence. This issue should be taken into consideration. There are provisions of
law. The Rehabilitation and Resettlement Act should be implemented and they should be given enough compensation
because they are becoming landless.

Forest Rights Act fails to fulfill the aspirations of the tribal people. As far as the tribal language is concerned, unfortunately,
the implementation of what was passed in this august House in 2003, is not satisfactory. That has to be brought to light.

Once again, I support this Bill.

3t. 2gdor g Riz (Joncht): Awreiin srxel #dloe, A ISIAIT el 91 of AdMFAA YA URT Db ol 5 330 ol 3 JauR B2 =
SIE Al IR DR 33 fAERID P Tleld TIeld 3 cllol Pl DI o=l 3) b3 A A A5 [rRID wRiier ST 331 3| $AD! 3T URL B2 &1 Sie, SR
31 oft e & Jiep 31 ferrer 3181 of A wifda fipen 8

FABIGRI, ASI ool {5 VI 8l Yol 963 B st URT B2 &9, cifdpol 3 cllor-2iaRul oidl @2 bl $Afete & 38t 1936 aw [er & amer em; 1912
3 1936 ao [RIBR-33111 DIofol Foll, I9T-fFT DT Plolol Joll f311aT ofrer 3l oft affa & - fReR-35kr vae b A gl ygor v rer 33 3 3iie
BIBIRID Yol 5 ARGl I &b oIarel g A Al BIi¥ND tRIg2, #omIol AR Slolideilerl 3 Jdell e il dorst asf U= dcl, Al Adida
3| SRIGa freaiol wal o - afiia dgdl oflel weraR, dia w16l ot Arcll’, J5 SrIga 6t Sit el 3, ISR YS9 3 SRISA Sff 38 3, b2 R[S 3 ot
3fer &) 3/ 3fSAI oA dGell Sl 28 3 dl dsd Wb dlerarel 4 ofdl &, 3ijell Bod! @ wb ) iep 3iEjel Al Syt siur &, ferden oo i
3TARVI B, Dl PO Pal Po| 'St @l 'S’ 81 1 &, Bl 'S’ 3l a1 & 3k Bdl 7' Al 281 &, Dél 9B ¢y Bl S 3| $A A% I 3PPl 9T 3 B
o 3| f&odt e 9 it ferdot, ftdon feraet 3aen &t usen, dar & uger; Through ferder 3 &: sigr s & iz 3carul ¥ 3 38R - ¢ AB
A4 S 3 3Pl 3, cifdsor Jeder A war i 2 b 3Pl 3 & SareT wifeer Alar &) Aftbor smu SR )Gl STarr 3 ‘&' ol & seen 'a', o
3l sireer ¢’ @@t &t siesn A’y Orissa @t S9I 912 3 ISIM deld 3| ol GeTol I ITARVYI a1 Al ACIIe] 3 DS Wb oldl G b el srs
A Sz 3 o5 o’ o st S o2 e &) A cler il oft o1&l dicier; ag Sit 's' & RmEl ofld @ dor A ' & e 8, 3A citer A aiian
dict oI Al I it 3rcet ofdl copn| $ifeTe sl dI5a AIfhd 3iik =MasIy® ard ot 3) cifcbol el Tllel TR & $ALRTE YIeh IS feerreT 181 of
Jrddafer 3 uif¥d fepn Al a1 clIsll Bl Ioalol B3l b FHRI oIl VAT 3l B3 &R SIE Al UG DI Al 9RA IRPR DI R fSadd 3, St 3, dat
3 @3 &= Sy,

S2ifere 3111 @I ol dGel SRM 3 cifdbol a8 elTol VIFBIRID Aard DI 3| HIRA D ARSIl I 8l 3111 3 -

"STol 3101 1ol JIfEIeIRID ST & ST 9TIe=T fafelre,

. . -
Uslre R4l S[GIRIA ARI0I GIfds 3capel 9],

B2 AR M6l 3 dl I8 Icdel ol A A2 3| A Al of Icbed ol ferxr 3 b2 el Dieior [k 3 Sia A[e 3D of gaell foparr ar dl
AP UG TISE BISH? J gigee 3l o19) it o ot 3 fAfdrool sfell 3 fAfdtool fpa I oleT ISR Y9I I 3| AS ST DI ABAUUl [B3AT 3
3AD ofdr 3 P g3t Jor 3l iR P sl @ Pog 3 iR PIIel SPloolre, JeRIE 3R Pl Bl ARD BT bog &, J91 912 3 dar
3Py 3z Pt o1t 8| b2 PIID 30fS S Ferel 3, a8 Aacauul BIAT 3| AT 391 cllsl AT o1l B2 AP fop uep Arer Yot 2at gan 3y 2012
3 a8 I uRug gRI 9ISt JFARIS AGIRN S 8l & Fri@r sse1 1912 3 gam e S done A R 3k 35k sieeT gv, ad f[Er sk
cifSrecifea B3R3iet ol sioel g3l o) 33l ARG 2012 3i Bem| sAfeTe IS 3 FARI ST 13t 3UeUG 331 3 Gleil YS9l Uh Tl & cifdpel 3
3ICTeI 8| 391 oll# dGelol 31 Solepl Adelel 8t ol AUfep foferrel 9T of 334 Wil fopen 2 sAfere 3 smeE o3l & b 531 fdRr ot uil¥d = Sy,

31e18T ABIGAT & IAQI W 31U Fge BT dlel| 3ol ISl dgel St ofdl iy adion A & dienr Hifs

MADAM SPEAKER: Shri Prasanta Kumar Majumdar.

*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Madam Speaker, I would like to bring to the attention of the
Government through you an incident seemingly simple yet having disastrous consequences that took place in my District
Balurghat in West Bengal.*

MADAM SPEAKER: Mr. Majumdar, you have not given a notice. Please speak in English.



SHRI PRASANTA KUMAR MAJUMDAR : Madam, I have already given a notice.

MADAM SPEAKER: No, you have not given the notice for this that you will be speaking in Bengali. There is no interpreter.
So, either speak in Hindi or English.

off gollod AR HSPHCR : 3AST ABIGAI, YcEIC A ALCIS el vaRy, Sl fob sretar aiedl & slik gsl A Rricios vayRa A Ssdl &) a8
PICTDIAT 3l 3. (i)

MADAM SPEAKER: Your subject matter is different. Please take your seat.

off yoied PR ASHICR : ABIG, ol el U2 dictol P 1w A9 ofdl Aol &1, Sfil aifaz 31 dictol P 1w J1ieT o

*3€|a€|* English translation of this part of the Speech originally delivered in Bengali.

SHRI TATHAGATA SATPATHY (DHENKANAL): Madam Speaker, 75 years ago we have been named as Orissa. It is a matter
of pride to me. While I stand today in this House and support this Constitution Amendment, I would like to bring a few facts
to your notice.

Orissa was a splintering State. First it was a part of Bengal, then it became a part of Bihar, and then from Bihar we split
and became Orissa. As everyone knows, Orissa was the first State in the Union before we achieved freedom from the
colonial rulers, to be formed on the basis of language.

In 1936 Orissa became independent and stood on its legs. The word Orissa was created by the people who actually loved
the State and who actually fought to make it a separate State based on language and who also thought that the pride of
Orissa, the land, the people, the beauty, the religious factors, everything put together could best be symbolized by six
letters. Those hon. colleagues who know numerical values of letters will understand that Orissa spelt success, meant good
health, meant wellbeing, and meant mental balance numerology-wise. If anybody reads Cheiro's books, they will realize
this.

But today for reasons not very clear to me, the Government here in New Delhi isolated as they are from the toiling masses
of this country have decided to move this Constitution Amendment as forwarded by the Orissa Assembly. The Assembly
was unanimous and as my colleague, Shri Mahtab said, he read the proceedings of the Orissa Assembly and the hon.
Members who took part in it and their deliberations were not very clear. If we see Orissa as another very learned colleague
said, Orissa has the lyrical value which Odisha does not have. Madam, you know that when we went to Bombay first in the
Seventies, you might have realised it earlier, if you ask an auto rickshaw driver or if you ask a bhai who comes to cook in
the room for the people, they always said, Mumbai. They never used the word, “Bombay'. So, the then Government decided
that they went back to the original pronunciation. It is not a question of spelling, it is a question of pronunciation.

We all know that in Orissa, we always say, we are Oriya; we do not say, we are Odiya; we do not say that my State is
Odisha. It is not the pronunciation of the local people. However, while unequivocally supporting the statement or the Bill
that has originally been sent by the Orissa Assembly, the learned Members who took part in it, I wish to only bring two
things to your notice. First of all, does the English spelling really matter to us? Second thing I want to bring to the notice of
the Government, through you, that whenever in future - and I would like this Bill to be included also — we bring about any
minor changes in the Constitution which does not really imply or does not really affect the people down below, the
Government is bound morally and ethically to give a financial statement. They should attach a financial statement as to the



cost involved in changing such spellings for the State Governments as well as the Central Government. Unless

that is done, I feel that we are not doing justice to the people and we are not being transparent to the electorate and we
are not being transparent to the country. Thank you, Madam. &€} (Interruptions)

SHRI P. CHIDAMBARAM: Madam Speaker, I am grateful to the hon. Members who had extended their support to these two
Bills. Actually in the true spirits of a federal system, Parliament was honouring the wishes of the people of Orissa; the
people of Orissa had spoken through this a€}.. a€! (Interruyptions)

*DR. PRASANNA KUMAR PATASANI (BHUBANESWAR): Hon. Madam Speaker, I strongly support the Bill moved by Shri
Chidambaram. "Odisha' stands for the people of the State called the "Odias'. They are a fearless race whose ancestry
dates back to ancient times. Our State houses " Lord Jagannatha' — the world-famous deity who symbolizes true secularism
and brotherhood. Odia people have realized their long-cherished dream under the able leadership of Shri Naveen Patnaik.

* English translation of the Speech originally delivered in Oriya

SHRI P. CHIDAMBARAM: Madam Speaker, I am grateful to the hon. Members for supporting these two Bills — in taking up
these two Bills and in passing them, the Parliament of India is honouring the wishes of the people of Orissa; the people of
Orissa have spoken through their Legislative Assembly and a unanimous Resolution had been passed.

We did consider Shri Mahtab's suggestion; we referred it to the Government of Orissa. The Government of Orissa
responded by saying that it is after considering all the alternatives that the Resolution was passed. Therefore, we should
defer to the wisdom of the people of Orissa, as represented through the Resolution of the Assembly of Orissa.



I thank all the hon. Members once again. I request that the two Bills be passed.

MADAM SPEAKER: The question is:

"That the Bill to alter the name of the State of Orissa, be taken into consideration.

The motion was adopted.
MADAM SPEAKER: The House shall now take up clause by clause consideration of the Bill.

The question is:

"That clauses 2 to 10 stand part of the Bill."

The motion was adopted.
Clauses 2 to 10 were added to the Bill.
Clause 1, the Enacting Formula and the long Title were added to the Bill.
SHRI P. CHIDAMBARAM: I beg to move:
"That the Bill be passed."
MADAM SPEAKER: The question is:
"That the Bill be passed.”

The motion was adopted.

MADAM SPEAKER: Before I put the motion for consideration of the Bill further to amend the Constitution of India to the
vote of the House, I may inform the House that this being a Constitution (Amendment) Bill, voting has to be by Division.

Let the lobbies be cleareda€”

SECRETARY-GENERAL: K i md tention of the hon. M e m b e r sthe operationrofv
the Automatic Vote Recording

System:-

A Before a Division starts, every hon. Member should occupy
his or her own seat and operate the system from that seat
only.

2. As may kindly be seen, the "red bulbs above display boards"

on either side of hon. Speaker's chair are already
glowing. This means the voting system has been activated.

3. For voting please press the following two buttons simultaneously immediately after sounding of first gong. viz.,
One "Red" button in front of the hon. Member on the head phone plate and

Also



Any one of the following buttons fixed on the top of ciimk o

Ayes Green colour
Noes Red colour

Abstain Yellow colour

4. Tt is essential to keep both the buttons pressed till the second
gong sound is heard and the red bulbs are "off".

Important: The hon. Members may please note that the vote will not be registered if both buttons are not
kept pressed simultaneously till the sounding of the secondg o n g .

5. Please do not press the Amber button (P) during Division.

6. Hon. Members can actually "see" their vote on display
boards and on their desk unit.

7. In case vote is not registered, they may call for voting
through slips.

MADAM SPEAKER: The question is:

"That the Bill further to amend the Constitution of India be taken into consideration."

The Lok Sabha divided:



DIVISION NO. 1 AYES 13.45 hrs.
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Singh, Dr. Sanjay

Singh, Rao Inderjit

Singh, Shri Ganesh

Singh, Shri Gopal

Singh, Shri Ijyaraj

Singh, Shri Jitendra

Singh, Shri Murari Lal

Singh, Shri N. Dharam

Singh, Shri Radhe Mohan
Singh, Shri Rajiv Ranjan Singh alias Lalan
Singh, Shri Rewati Raman
Singh, Shri Sukhdev

Singh, Shri Uday Pratap
Singh, Shri Vijay Bahadur
Singh, Shri Virbhadra

Singh, Shrimati Meena

Singh, Shrimati Rajesh Nandini
Sivaprasad, Dr. N.

Solanki, Shri Bharatsinh
Sudhakaran, Shri K.
Sugavanam, Shri E.G.
Sugumar, Shri K.

Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya

Suresh, Shri Kodikkunnil
Sushant, Dr. Rajan

Swaraj, Shrimati Sushma
Tamta, Shri Pradeep

Tandon, Shri Lalji

Tandon, Shrimati Annu



Tanwar, Shri Ashok

Tarai, Shri Bibhu Prasad
Taviad, Dr. Prabha Kishor
Thakor, Shri Jagdish
Thakur, Shri Anurag Singh
Thamaraiselvan, Shri R.
Thambidurai, Dr. M.
Tharoor, Dr. Shashi
Thirumaavalavan, Shri Thol
Thomas, Prof. K.V.
Thomas, Shri P.T.

Tirkey, Shri Manohar
Toppo, Shri Joseph

Tudu, Shri Laxman

Udasi, Shri Shivkumar
Vardhan, Shri Harsh
Venugopal, Dr. P.
Venugopal, Shri K.C.
Verma, Shri Sajjan

Verma, Shri Beni Prasad
Verma, Shrimati Usha
Vijayan, Shri A.K.S.
Viswanathan, Shri P.
Vundavalli, Shri Aruna Kumar
Wasnik, Shri Mukul

Yadav, Shri Arun

Yadav, Shri Dharmendra
Yadav, Shri Hukmadeo Narayan
Yadav, Shri Mulayam Singh
Yadav, Shri Om Prakash

Yadav, Shri Sharad



* Balram, Shri P.



MADAM SPEAKER: Hon. Members, subject to correction#, the result of the Division is:
Ayes: 287
Noes: 001

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of
the Members present and voting.

The motion was adopted.



Clause 2 Amendment of Eighth Schedule

MADAM SPEAKER: The House would now take up clause by clause consideration of the Bill.

Before I put clause 2 to the vote of the House, I would like to say that this being a Constitution (Amendment) Bill, voting
has to be by Division.

The Lobbies are already cleared.
The question is:

"That clause 2 stands part of the Bill."

The Lok Sabha divided:

DIVISION NO. 2 AYES 13.47 hrs.
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Yadav, Shri Dharmendra
Yadav, Shri Hukmadeo Narayan
*Yadav, Shri Mulayam Singh
*Yadav, Shri Om Prakash

Yadav, Shri Sharad

MADAM SPEAKER: Hon. Members, subject to correction, the result of the Division is:
Ayes: 277

Noes: 000



The motion is carried by a majority of the total membership of the House and by a majority not less than two-thirds of the
Members present and voting.

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 Short Title
Amendment made:
Page 1, line 3,--
for "(One Hundred and Thirteenth Amendment)"
substitute '(Ninety-sixth Amendment)". (1)
(P.Chidambaram)
MADAM SPEAKER: The question is:

"Clause 1, as amended, stands part of the Bill."

The motion was adopted.
Clause 1, as amended, was added to the Bill.

Enacting Formula and the Long Title were added to the Bill.

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Madam, I beg to move:

"That the Bill, as amended, be passed.”

MADAM SPEAKER: Before I put the motion for passing of the Bill to vote, I would like to say that this being a Constitution
(Amendment) Bill, voting has to be by Division.

Lobbies are already cleared.
The question is:

"That the Bill, as amended, be passed."

The Lok Sabha divided:



DIVISION NO. 3 AYES 13.51 hrs.

Aaron Rashid, Shri J.M.
Abdullah, Dr. Farooq
Acharia, Shri Basu Deb
Adhikari, Shri Sisir

Adhi Sankar, Shri
Agarwal, Shri Jai Prakash
Ahamed, Shri E.

Ahir, Shri Hansraj G.
Ajnala, Dr. Rattan Singh
Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Anandan, Shri M.
Antony, Shri Anto
Anuragi, Shri Ghanshyam

Argal, Shri Ashok



Azad, Shri Kirti
Azharuddin, Mohammed
Baalu, Shri T.R.

'Baba’, Shri K.C. Singh
Babar, Shri Gajanan D.
Babbar, Shri Raj
Bahuguna, Shri Vijay

Bais, Shri Ramesh

Bajwa, Shri Pratap Singh
Baliram, Dr.

Balmiki, Shri Kamlesh
Balram, Shri P.
Bandyopadhyay, Shri Sudip
Banerjee, Shri Ambica
Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Barq, Dr. Shafiqur Rahman
Basavaraj, Shri G. S.
Basheer, Shri Mohammed E.T.
Baske, Shri Pulin Bihari
Bauri, Shrimati Susmita
Beg, Dr. Mirza Mehboob
Bhadana, Shri Avtar Singh
Bhagat, Shri Sudarshan
Bhagora, Shri Tara Chand
Bhoi, Shri Sanjay

Bhonsle, Shri Udayanraje
Bhujbal, Shri Sameer
Bhuria, Shri Kanti Lal
Biswal, Shri Hemanand
Bwiswmuthiary, Shri Sansuma Khunggur
Chacko, Shri P.C.
Chakravarty, Shrimati Bijoya

Chaudhary, Dr. Tushar



Chauhan, Shri Dara Singh
Chauhan, Shri Mahendrasinh P.
Chauhan, Shrimati Rajkumari
Chidambaram, Shri P.
Choudhary, Shri Bhudeo
Choudhary, Shri Harish
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
Chowdhury, Shri Bansa Gopal
'Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan

Das, Shri Khagen

Dasgupta, Shri Gurudas
Dasmunsi, Shrimati Deepa
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen
De, Dr. Ratna

Deka, Shri Ramen

Deo, Shri V. Kishore Chandra
Devi, Shrimati Ashwamedh
Devi, Shrimati Rama
Devegowda, Shri H.D.
Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.

Dias, Shri Charles

Dikshit, Shri Sandeep

Dome, Dr. Ram Chandra
Dubey, Shri Nishikant
Dudhgaonkar, Shri Ganeshrao Nagorao
Dutt, Shrimati Priya
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong



Gadhvi, Shri Mukesh Bhairavdaniji
Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Gohain, Shri Rajen

Gouda, Shri Shivarama

Guddu, Shri Premchand
Handique, Shri B.K.

Hari, Shri Sabbam

Hooda, Shri Deepender Singh
Islam, Sk. Nurul
Jagathrakshakan, Dr. S.

Jain, Shri Pradeep

Jakhar, Shri Badri Ram

Jat, Shrimati Poonam Veljibhai
Jena, Shri Srikant

*Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Jindal, Shri Naveen

Joshi, Dr. C.P.

Kachhadia, Shri Naranbhai
Kamat, Shri Gurudas
Karunakaran, Shri P.

Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kataria, Shri Lalchand

Kaur, Shrimati Preneet

Khan, Shri Hassan

Khandela, Shri Mahadeo Singh



Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khursheed, Shri Salman

Killi, Dr. Kruparani
Krishnasswamy, Shri M.
Kristappa,Shri N.

Kumar, Shri Mithilesh

Kumar, Shri P.

Kumar, Shri Ramesh

Kumar, Shri Shailendra

Kumar, Shri Virendra

Kumar, Shri Vishwa Mohan
Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka
Lal, Shri Pakauri

Lingam, Shri P.

Madam, Shri Vikrambhai Arjanbhai
Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das
Maharaj, Shri Satpal

Mahato, Shri Baidyanath Prasad
Mahtab, Shri B.

Majumdar, Shri Prasanta Kumar
Maken, Shri Ajay

Mandal, Dr. Tarun

Mandal, Shri Mangani Lal

Mani, Shri Jose K.

Maran, Shri Dayanidhi

Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid

Meena, Shri Namo Narain
Meghe, Shri Datta

Meghwal, Shri Arjun Ram

Meghwal, Shri Bharat Ram



Mirdha, Dr. Jyoti

Mishra, Shri Govind Prasad
Misra, Shri Pinaki

Mitra, Shri Somen
Mukherjee, Shri Pranab
Munda, Shri Karia

Muniyappa, Shri K.H.
Muttemwar, Shri Vilas

Naik, Dr. Sanjeev Ganesh
Naik, Shri Shripad Yesso
Napoleon, Shri D.

*Narah, Shrimati Ranee
Narayanasamy, Shri V.
*Naskar, Shri Gobinda Chandra
Nirupam, Shri Sanjay

Ola, Shri Sis Ram

Pakkirappa, Shri S.

Pal, Shri Jagdambika

Pal, Shri Rajaram
Palanimanickam, Shri S.S.
Panda, Shri Prabodh

Pandey, Shri Gorakhnath
Pandey, Shri Ravindra Kumar
Patasani, Dr. Prasanna Kumar
Patel, Shri Bal Kumar

Patel, Shri Devji M.

Patel, Shri Kishanbhai V.
Patel, Shri Somabhai Gandalal Koli
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Dr. Padmasinha Bajirao
Patle, Shrimati Kamla Devi
Pawar, Shri Sharad

Pilot, Shri Sachin



Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Premdas, Shri

Punia, Shri P. L.
Purkayastha, Shri Kabindra
Raghavan, Shri M.K.
Rajagopal, Shri L.

Rajesh, Shri M.B.

Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.
Ramkishun, Shri

Rana, Shri Jagdish Singh
Rao, Dr. K.S.

Rao, Shri Nama Nageswara
Rathod, Shri Ramesh
Rawat, Shri Harish

Ray, Shri Bishnu Pada
Reddy, Shri Anantha Venkatarami
Reddy, Shri M. Venugopala
Reddy, Shri M. Sreenivasulu
Riyan, Shri Baju Ban

Roy, Prof. Saugata

Roy, Shri Arjun

Roy, Shri Mahendra Kumar
Roy, Shrimati Shatabdi
Ruala, Shri C.L.

Sachan, Shri Rakesh

Saha, Dr. Anup Kumar
Sahay, Shri Subodh Kant
Sahu, Shri Chandu Lal

Sai Prathap, Shri A.

Sangma, Kumari Agatha



Sanjoy, Shri Takam

Sardinha, Shri Francisco Cosme
Saroj, Shri Tufani

Saroj, Shrimati Sushila
Satpathy, Shri Tathagata
Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah

Selja, Kumari

Semmalai, Shri S.

Sethi, Shri Arjun Charan
Shanavas, Shri M.I.

Shantha, Shrimati J.

*Sharig, Shri S.D.

Shekhar, Shri Neeraj

Shinde, Shri Sushilkumar
Shivkumar, Shri K. alias J.K. Ritheesh
Sibal, Shri Kapil

Singh, Dr. Raghuvansh Prasad
Singh, Dr. Sanjay

Singh, Rao Inderjit

Singh, Shri Ganesh

Singh, Shri Gopal

Singh, Shri Ijyaraj

Singh, Shri Jitendra

Singh, Shri Murari Lal

Singh, Shri N. Dharam

Singh, Shri Radhe Mohan
Singh, Shri Rajiv Ranjan Singh alias Lalan
Singh, Shri Rewati Raman
Singh, Shri Sukhdev

Singh, Shri Uday Pratap
Singh, Shri Vijay Bahadur
Singh, Shri Virbhadra

Singh, Shrimati Meena



Singh, Shrimati Rajesh Nandini
Sinha, Shri Yashwant
Sivaprasad, Dr. N.
Solanki, Shri Bharatsinh
Sudhakaran, Shri K.
Sugavanam, Shri E.G.
Sugumar, Shri K.
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya
Suresh, Shri Kodikkunnil
Sushant, Dr. Rajan
Swaraj, Shrimati Sushma
Tamta, Shri Pradeep
Tandon, Shri Lalji
Tandon, Shrimati Annu
Tanwar, Shri Ashok
Taviad, Dr. Prabha Kishor
Thakor, Shri Jagdish
Thakur, Shri Anurag Singh
Thamaraiselvan, Shri R.
Thambidurai, Dr. M.
Tharoor, Dr. Shashi
Thirumaavalavan, Shri Thol
Thomas, Prof. K.V.
Thomas, Shri P.T.

Tirkey, Shri Manohar
Toppo, Shri Joseph

Tudu, Shri Laxman

Udasi, Shri Shivkumar
Vardhan, Shri Harsh
Venugopal, Dr. P.
Venugopal, Shri K.C.
Verma, Shri Sajjan

Verma, Shri Beni Prasad



Verma, Shrimati Usha

Vijayan, Shri A.K.S.
Viswanathan, Shri P.
Vundavalli, Shri Aruna Kumar
Wasnik, Shri Mukul

Yadav, Shri Arun

Yadav, Shri Dharmendra
Yadav, Shri Hukmadeo Narayan
Yadav, Shri Mulayam Singh
Yadav, Shri Om Prakash

Yadav, Shri Sharad

MADAM SPEAKER: Subject to correction,* the result of the division is:
Ayes: 294
Noes: Nil

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of
the Members present and voting.

The Bill, as amended, is passed by the requisite majority, in accordance with the provisions of article 368 of the
Constitution.

The motion was adopted.



MADAM SPEAKER: The lobbies may be opened.
The House stands adjourned to meet again at 3:00 p.m.
13.57 hrs

The Lok Sabha then adjourned for Lunch till Fifteen
of the Clock.

15.00 hrs

The Lok Sabha re-assembled after Lunch at Fifteen of the Clock.

( Shri Francisco Cosme Sardinha in the Chair)



	Muttemwar, Shri Vilas
	NOES
	Muttemwar, Shri Vilas
	Muttemwar, Shri Vilas


